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CENTRAL AQMINTSTBATIVE, TRIBUNAL

BANGALORE BENCH

265 & 266/87(T)

13332 & 13333/79 )

Shri Rajeram Sistla &
TO

1-

2.

4,

/

another

Shri V.H. Ron
Advocate

9, Kumara Park East
Bangalors - 560 001

The Secretary
Ministry of Defence
Scuth Bleck

New Delhi-11C 011

Shri Sarjit Singh

Senior Scientific Officer II
Directeocrate of Aercnautics
Sgna Bhavan

New Delhi - 110011

Shri M,S. Padmarajaish
Senicr Central Govt. Stng Counsel

High Court Euildinge
Bangalcore - 560 001

SUBJECT ¢

2w e

COMMERCIAL COMPLEX, (BDA)
INDIRANAGAR,

BANGALORE-560 038,
BATED: Yg-¢ -%7

RESPONDENTS

The Secy, m/oADafunce and another

SENDING COPIES OF ORDER PASSED BY THE
BENCH IN APPLICATION NO,

265 & 266/87(T)

Please find enclosed herewith the copy of the Order
assed by this Trlbunal in the abagve oald Application on

10-6-87

ENCL: As above,
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INTHE CENTRL}. ADMINISTRATIVE
TRIBUNAL ADPITIONAL BENCH,
BANGALORE

ORDER SHEET L
Application No¢ S £ 6y 264 of 19877 [ T

Applicant Respondent
- ) S
Sha Rc‘j‘cnum Sisvla & corliney| The Secy, H]c Deyence & anche
Advocate for Applicant Advocate for Respondent
Shvi v b Rosm Sled 8.2, Posmans)gigl,

Orders of Tribunal

KSP{VC ) /LHARM
10/6/87

A.Nos 265 & 266/87
ORDER

| In pursuance of our order
dated 27,5.87, Shri M

| Padmarajaizh, Senior Central
Government Stsnding Counsel,

has effected service of

notices on Shri VH Ron, learned
counsel for the applicant.

Shri VH Ron, learned counsel for
the applicant has also filed =z
memo before the Registrar on

| 10,6,37 stating that these
petitions mey be d ismissed for
non-prosecution. In the memo,

*1 Shri Ron hss stated thst both

the applicents have resigned

and left their jobs and there-
| | fore these applications may be
dismissed for non-prosecution,
| R e, A‘f

We accept the memo ef the
learried counsel for the zppli-
cants; and dismiss these

applications for none

prosecution. But in the




Orders of Tribunal

Date ’ ; Office Notes
> R
circumstances of the case, we
direct the parties to bear their
own costs.
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